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Op~ Court

CENTRA L ADMINISTRATIVE TRIBUN\.L
, ALU>JEIA~D BENCH

A LIAHA az\.D

,2Eiginal Applicatlion ~1.!!9. of 2002

Allahabad this the 12th day of .J2!cembeE.!...2002

Hon'ble Mr.Govindan s. Tampi. Member (A)
~on'ble Mr.A.K~~~tnagar. Member (J)

Raj Kumar Prasad 5/0 Late sri Basudeo Lal c/o
Ranjan Sinha. 387/1. Kailashpuri. Mughal Sarai.
Distt.Chandauli.

APplica~
By Advoc~te Shri A.K. Mishr~

Versus

1. Union of India through the General Manager.
Eastern Railway. Fairlee Place. Kolkatao

2. Chief Personnel Officer. Eastern Railway.
Fairlee Place. Kotkata-1.

3. Senior Divisional Personnel Officer. Mughal
Sarai. Eastern Railway. Chandauli U.P.

4. Divisional Rail...ayManager. Mughal Sarai.Eastern
Railway. Chandauli. U.p.

5. Sri Satrughan Singh, Ex.Station Master. ~Kughal
Sarai, Eastern Rly.Mughal Sarai. Chandauli.

6. Sri Go pen Cl1ekraoorty 5/0 Sri Noni Go Pal Chakra-
borty C/o B.B. Chakraborty. 1. Kali Charan Ghosh
Road. Sinthi. Calcutta.

Responden~
~ Advocate Shri K.P., ~~I}2.!L

o R D E R ( Oral )-~Hon'ble Mr.Govindan S. Tampi~ Member (A)
The relief sought for by the applicant

in this O.A. is for consideration of the represent-

ation of the applicant in the light of Judgl'OOntand
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order dated 03.04.2001 passed in O.A.No.570/94.

The learned counsel for che applicant sta tes that

what he immediately see~ is only to consider and

dispose of the representa tion in accordance wi th

law. Shri K.1' .Singh counsel for the respondents states
that res,t;.>ondentsshall consider the representation.

2. In view of the a cove we dis •oose of this O.A wit~

the direction to the respondents to consider the

pending representa tion of the applicant in accorda nce

with law and l?ass a reasoned am speaking order

within 3 months from the recei~Jt of a copy of this

order. Needless to say if a~plicant is still

agg rieved he may fi lef fresh O.A.
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3. The O.A is accordingl y disposed

Madhy./


